IN THE CENIRAL ADMINISTRATIVE TR IBUNAL:CUI'TACK BENCH

Original Application No. 697 of 1994

Cuttack this the 8th &y of December, 1995

Jayaraém Singh Sk Applicant (g)
Versus
Union of India@ & Cthers «e. Re spondent (s)

(FAR INSTRUCT IONS)

1. Wwhether it be referred to reporters or not 2 V¢

2. Whether it be circulated to @all the Benches of thea~®
Central Administrative Tribund@ls or not 7

(PLV . VENKATKR ISHNAN)
MEMEER {(ADMINISTRAL IVE)




CENIRAL ADMINISTRATIVE TRIBUNAL:CUT TACK BENCH
Original Application No. 697 of 1994

Cuttack this the 8th day of December, 1995

THE HONOURABLE MR +P.V,VENKATKR ISHNAN, MEMBER (ADMINIS TRAT IVE)
(ERNnKULAM BENCH})

Jayéram Singh

Son of Iate Madan Mohan Singh
At /PO:Humma

Dist sGanjam(Orissa)

vae Applicant
By the Advocates Mr.Prasannd Kumar Mishra
Versus |
1.. Union of India represented
by the Secretary,
Industries Department, |
New Delhi ‘

2., Commissioner of Salt
Jeypore, Rajastan

3. Assistant Commissioner of Salt
Calcutta

4., The Superintendent, Salt
Humm2 , Dist:Ga8njam
cee Respondents

By the AdvocatesMr .UsB.MoOhapatra,
Addl.Standing Counsel (Central)

MR »P .V, VENKATKR ISHNAN, MEMBER (ADMN) 3 Applicant is the son of an
employee in the Office of the Superintendent of Salt,
Humma, who died in harness on 30.10.1992., Applicant
prays for cOmpassiondte appointment‘ under the Scheme
for Employment on Compdssionite Grounds. His case wés
considered by the Respondents @nd by Annexure-=2 order

dated 5.4.1994, his request was rejected on the ground




2
that all the sons of the deceased are mdjor and one
Oof them was dlready employed in this Depdrtment.
2. The order Annexure-2 does not give any
indication of the financial ¢ircumstances of the family
which is one of the basic grounds on which request for
compassiondte appointment is to be processed. Applicant
contends that the elder son is having his own family
and is not looking after the applicant's family. Besides,
the Super intendent of Sa)llt in his letter Annexure-l
dated 30.5.1990 hds enquired into the mitter and-
recommended the applicant's case for grant . of compigs~
ionate appointment.,
3. ‘ Considering this aspect the case of the
appdicant requires reconsideration., It is particuldrly,
nécessdry for the respondents to obtain particulars
of the applicant's family income before téking 3@ decision

on eligibilityfor compassiondte appointment.

4, Accordingly, I direct 2nd respondent, viz. ¢ -
Commissioner of Salt, Jeypore, Rajasthan, to reconsider ‘
the mitter after obtaining the family:pug?ticulars and
then pass appropriste orders within £Mee mont hs from

the date of receipt of a copy of the order,

5. The application is disposed of accordingly.

No costse.

(P,V ,VENKATKR ISHNAN)
MEMBER (ADMINISTRAT IVE)

B.K.Sahoo//



